¢ CENTRAL ADMIN ISTRAT IVE TRIBUNAL
v : CALCUTTA BENCH

No, M A,31 of 1999 ‘
8.A,1483 of 1997 '

pate of Order s 19.2.1999

Praaant s Hon'ble M,ustice S.N, Mllicks Vice-Chairman,
‘Hon'ble M,.B.F,Singhy Administrative Member.
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UNION OF INDIA & ORS.
(SPECIAL BUREAU)
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.. for the aepplicent 3 ITs,B.Ghoshaly canssel,

for the respondentes Mrs.Ume Sanyals caingel.
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S, N, Mallicks V,C.
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When the MA, is taken up for hearings ld.counsel for .
the spplicant duoes not press the aspplications but prays for
withdrayal of 0,A,1483 of 1997 on the ground that there are
' gomg formal defects in respect of the O,A, with regard te
fFraming the reliefs. | ‘

2, tn congent of both the bartiEso thé G,A, is taken up today
for digposal.

3. APter hearing both the partices we allow the spplicent te
:vuithdrau the 0,A, with leave to filé ah Fresh application on the
samal é&nse of actions if not otheryise barred.

4, The O,A, and M A, thus stand dieposed of. No oOrder is.
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-pagged ag to costs.: .
(B.P.Singh) T ~(S.No M1llick)

Administrative Mmber ' Vi ce- Chai rman

To 8




